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26. Any misappropriation of amounts spent under the Act shall be recoverable under 
the Revenue Laws for recovery prevailing in the State. 

27. Provisions for regular inspection and supervision of works by quality control 
teams to ensure proper quality of work as well as to ensure that the total wages paid for 
the completion of the work is as per the quality and quantity of work done. 

28. The State Government shall take steps to organize, either through its own 
machinery or working with Civil Society Organisations, the workers into formal groups/ 
labour collectives to improve their par ticipation in implementation and to ensure 
provision of entitlements provided under the Act. 

29. Establish an effective grievance redressal mechanism consisting of: 

(a) Institutional mechanisms for receiving grievances as and when they arise, 
while fixing one day each week during which all officials shall be necessarily 
present for receiving grievances at Ward/GP / Block and District level; 

(b) Issuance of dated receipt to complaints accepted in writing, phone, internet 
and orally by all personnel authorized to receive complaints; 

(c) Enquiry through spot verification, inspection and disposal.to be completed 
within 7 working days; 

(d) On completion of the enquiry, immediate steps shall be taken by the 
concerned authority to redress the grievance within 15 days; 

(e) Failure to dispose of a complaint within seven days shall be considered as 
a contravention as per section 25 of the A.ct; 

(f) In case of a primn fncie evidence regarding financial irregularities are noticed 
after preliminary enquiry of the complaint or of find ings in the social audit 
report, the District Programme Coord inator after obtaining legal advice will 
ensure that a First Information Report is lodged; 

(g) The concerned authority sha ll be responsible for informing the person or 
party aggrieved of the conclusion of enquiry and steps being taken for the 
redressal of his/her grievance, in writing; 

(h) The action taken on the complaints received by all agencies shall be placed 
before the meetings of the intermediate Panchayat and the District Panchayat 
respectively, 

(i) Appeals against the orders of the Gram Panchayat shall be mad e to the 
Programme Officer; those against the orders of the Programme Officer shall 
be made to District Programme Coordinator; those against the District 
Programme Coordinator shall be made to State Commissioner (NREGS), 
Divisional Commissioner (NREGS) and State Grievance Redressal Officer. 

U> All Appeals shall be made within forty-five days from the date of the 
issuance of the order. 

(k) All Appeals shall be d isposed off within one month. 

(l) There shall be a system of escalation of the grievances registered a t ward/ 
GP /Block/District level if not resolved within 15 days to the next higher 
level; and monitoring the same electronically. 

30. Ombudsperson: There shall be an Ombudsperson for each District for receiving 
grievances, enquiring into and passing awards as per guidelines issued. 

31. State Government shall coordinate, the activities of Programme Officer, District 
Programme Coordinator, Ombudsmen, Social Audits Units, call centres or help Lines, 
Vigilance and Monitoring Committees, National Level Monitors, Rozgar . Sahayata 
Kendras and any other entity authorised by the appropriate Government for an effective 
monitoring of the programme and redressal of grievances. 
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32. Wherever contravention of the provisions of the Act has been prqved after due 
enquiry by the State Govenunent or the District Prog ramme Coordinator or the 
Programme Officer or the Ombudsperson or any other authority authorized by the State 
Government, action in accordance with the provisions of section 25 of the Act shall be 
taken . 

33. The District Programme Coordinator, the programme officer and the Gram 
Panchayat shall prepare a report annually containing the facts and figures and 
achievements relating to the implementation of the scheme within his or its jmisdiction 
and a copy of the same shall be made available to the public on demand on payment of 
such fee as may be specified in the Scheme. 

34. All accounts and records including muster rolls rela ting to the scheme shall be 
made available for public scrutiny free of cost. Any person desirous of obtaining a copy 
or relevant extracts therefrom may be provided such copies or extracts on demand not 
later than three working days from the date o f receipt of application. 

35. There shall be a Capacity Building Plan, Information Education Communication 
plan and a plan for strengthening Panchayats as a part of the scheme.] 

1 [SCHEDULE II 

(See section 5) 

CONDITIONS FOR GUARANTEED RURAL EMPLOYMENT UNDER 
A SCHEME AND MINIMUM ENTITLEMENTS OF LABOURERS 

Job cards:-
1. The adult member of every household residing in any rural area and willing to 

do unskilled manual work may submit the names, age and the address of the 
household to the Gram Panchayat a t the village level, in whose jurisdiction they 
reside, for reg istration of their household for issuance of a job card. If the job 
seeker is a single woman or disabled person or aged person or released bonded 
labour or belonging to Particularly Vulnerable Tribal Group, they must be given 
a special job card of a distinct colour which will ensure them a special protection 
in providing work, work evaluation and work site facilitates, as the case may be. 

2. It shall be the duty of the Gram Panchayat, after making such enquiry, as it deems 
fit, to issue a job card w ithin fifteen days from the date of receipt of such 
application, containing therein a unique job card number with details of the 
registered adult members of the household, their photos, Bank or Post office 
accoun t number, insurance policy number and the Aadhaar nwnbers if any. 

3. The job· card issued shall be valid for atleast five years after which, it may be 
renewed after due verification. 

4. No job card can be cancelled except where it is found to be a duplicate, or if the 
entire household has permanently migrated to a place outside the Gram 
Panchayat and no longer lives in the village.. · 

5. The State Government shall make arrangements for updating the following details 
in the job card regularly while mentioning the key entitlements under the Act are 
clearly listed as follows:-

(i) number of days for which work was demanded; 

1. Subs. by S.O. 19(E), dated 3rd January, 2014, for Sched11/e II (w.e.f. 3-1-2014). Earlier 
Sched11/e II was amended by S.O. 324(E), da ted 6th March, 2007; by S.O. 802(E), date<l 2nd 
April, 2008; by S.O. 2188(E), dated 11th September, 2008; by S.0. 2999(E), dated 31st December, 
2008; by S.O. 513(E), da ted 19th February, 2009; by S.O. 2266(E), dated 30th September, 2011; 
by S.O. 1022(E), dated 4th May, 2012 (w .e.f. 4-5-2012); by S.O. 2901(E), dated 24th September, 
2013. 
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(ii) number of days of work allocated; 

(iii) description of the work allocated along with the muster roll number; 

(iv) measurement details; 

(v) unemployment allowance, if any, paid; 

(vi) dates and number of days worked; 

(vii) date-wise amount of wages paid; 

(viii) delay compensation paid if any. 

Demand for work:-
6. Every adult member uf <:t registered household whose name appears in the job 

card shall be entitled to apply for unskilled manual work under the Scheme; and 
every such application shall be compulsorily registered, and a receipt issued with 
the date, which shall be entered in the computer system. 

7. The State shall proactively verify the requirements of the Vulnerable Groups and 
provide them work. 

8. Application for work can be oral or written an d made to the Ward member or to 
the Gram Panchayat or to the Programme Officer or any person authorised by the 
State Government or through a telephone or mobile or Interactive Voice Response 
System or through a call centre or through web site or through a kiosk set up for 
this purpose or through any other means authorised by the State Government. 

9. Applications for work can be filed individually or for a group together. 

10. There shall be no limit on the number of days of employment for which a person 
may apply, or on the number of days of employment actually provided to him 
subject to the aggregate entitlement of the household. 

· 11. Normally, applications for work must be for at least fourteen days of continuous 
work, other than the works relating to access to sanitation facilities, for which 
application for work shall be for atleast six days of continuous work. 

12. Provision shall be made in the Scheme for advance application, that.is, application 
which may be submitted earlier than the date from which employment is sought. 

13. Provision shall be made in the Scheme for submission of multiple applications by 
the same p'erson provided t~at the corresponding periods for which employment 
is sought do not overlap . 

Allocation of work:-

14. The Gram Panchayat and Programme Officer shall ensure that every applicant 
shall be provided unskilled manual work in accordance with the provisions of the 
Scheme within fi fteen days of receipt of an application or the date from which he 
seeks work in case of advance application, whichever is later. 

15. Priority shall be given to women in such a way that at least one-third of the 
beneficiaries shall be women who have registered and requested for work. Efforts 
to increase participation of single women and the disabled shall be made. 

16. Applicants who are provided with work shall be so intimated in writing, by 
means of a letter sent to him at the address given in the job card or by a public 
notice displayed at the office of the Panchayats at district, intermediate or village 
level. 

17. A list of perSOf'\S who are provided with the work shall be displayed on the notice 
board of the Gram Panchayat and at the office of the Programme Officer and at 
such other place as the Programme Officer may deem necessary and the list shall 
be open for inspection by the State Government and any interested person. 
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18. As far as possible, the employment shall be provided within a radius of five 
kilometres of the village where the applicant resides at the time of applying. 

19. A new work under the Scheme can be commenced if atleast ten labourers become 
available for work, provided that this condition shall not be applicable for new 
works, as determined by the State Government, in hilly areas and in respect of 
afforestation works. 

20. In case the employment is provided outside the radius specified in Paragraph 18, 
it shall be provided within the Block, and the labourers shall be paid ten percent 
of the wage rate as extra wages to meet additional transportation and expenses for 
living. 

21. A period of employment shall be for atleast fourteen days continuously with not 
more than six days in a week. 

Work site management:-
22. For the purpose of transparency at the work site, the following shall be ensured:­

{i) there shall be a project initiation meeting in which various provisions of the 
work shall be explained to the workers; 

(ii) a copy of the sanction work order shall be available for public inspection at 
the worksite; 

(iii) measurement record of each work and details of the workers shall be 
available for public inspection; 

(iv) a Citizens' Information Board shall be put up at every worksite and updated 
regularly in the manner specified by the Central Goverrunent; 

(v) The vigilance and Monitoring Committee setup according to the instructions 
of the Central Government may check all works and its evaluation report 
will be recorded in the Works Register in the format specified by the Central 
Goverrun ent and submitted to the Gram Sabha during the Social Audit. 

' 23. The facilities of safe drinking water, shade for children and periods of rest, first 
aid box with adequate material for emergency treatment for minor injuries and 
other health hazards connected with the work being performed shall be provided 
at the work site. 

24. In case the number of children below the age of five years accompanying the 
women working at any site is five or more, provisions shall be made to depute 
one of such women workers to look after such children. The person so deputed 
shall be paid wage rate. The most marginalized women in the locality, women in 
exploitative conditions or bonded labour or those vulnerable to being trafficked or 
liberated manual scavengers should be employed for providing child care 
services. 

Welfare: 

25. If any personal injury is caused to any person employed under the Scheme by any 
accident arising out of and in the course of his employment, he shall be entitled 
to such medical treatment as required, free of cost. 

26. ·Where hospitalisation of the injured worker is necessary, the State Government 
shall arrange for such hospitalisation including accommodation, treatment, 
medicines and payment of daily allowance which is not less than half of the wage 
rate. 

27. If a person employed under the Scheme meets with death or becomes 
permanently disabled by accident arising out of and in the course of employment, 
he or his legal heirs, as the case may be, shall be paid by the implementing agency 
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an ex grntia as per entitlements under the Aam Aadmi Bima Yojana or as may be 
notified by the Central Government. 

28. If any personal injury is caused by accident to a child accompanying a person who 
is employed under the Scheme, such person shall be entitled to medical treatment 
free of cost; and in case of death or disablement of the child due to the said 
accident, ex grntia shall be paid to the legal guardians as determined by the State 
Government. 

Wage payment:-

29. (1) In case the payment of wages is not made within fifteen days from the date 
of closure of the muster roll, the wage seekers shall be entitled to receive payment 
of compensation for the delay, at the rate of 0.05% of the unpaid wages per day 
of delay beyond the sixteenth day of closure of muster roll. 

(a) Any delay in payment of compensation beyond a period of fifteen days from 
the date it becomes payable, shall be considered in the same maimer as the 
delay in payment of wages. 

(b) For the purpose of ensuring accountability in payment of wages and to 
~, calculate culpability of various functionaries or agencies, the States shall 

divide the processes leading to determination and payment of wages into 
various stages such as-

i. measurement of work; 

ii. computerising the muster rolls; 

iii. computerising the measurements; 

iv . generation of wage lists; and 

v. uploading Fund Transfer Orders (FTOs}, 

and specify stage-wise maximum time limits along with the functionary or 
agency which is responsible for discharging the specific function. 

(c) The computer system shall have a provision to automatically calculate the 
compensation payable based on the date of closure of the muster roll and the 
date of deposit of wages in the accounts of the wage seekers. 

(d) The State Government shall pay the compensation upfront after due 
verification within the time limits as specified above and recover the 
compensation amount from the furn;:tionaries or agencies who is responsi)Jle 
for the delay in payment. 

(e) It shall be the duty of that Dis trict Programme Coordinator or Programme 
Officer to ensure that the system is operationalised. 

(f) The number of days of dela'y, the compensation payable and actually paid 
shall be reflected in the Monitoring and Information System and the Labour 
Budget. 

(2) Effective implementation of sub-paragraph (1) shall be considered necessary 
for the purposes of the section 27 of the Act. 

30. The payment of wages shall, unless so exempted by the Central Government, be 
made through the individual savings accounts of the workers in the relevant 
Banks or Post Offices. 

31. In case of employment provided under the Scheme, there shall be no 
discrimination solely on the ground of gender and the provisions of the Equal 
Remuneration Act, 1976 (25 of 1976), shall be complied with. 



-
Sch. II] The Mahatma Gandhi National Rural Employment Guarantee Act, 2005 35 

Record maintenance and grievance redressal system:-

32. The Gram Panchayat shall prepare and maintain or cause to be prepared and 
maintained such registers, vouchers and other documents in such form and in 
such maimer as may be specified in the Scheme containing particulars of job cards 
and pass books issued, name, age and address of the head of the household and 
the adult members of the households registered with the Gram Panchayat. 

33. The Gram Panchayat shall send such list or lists of the names and addresses of 
households and their adult members registered with it and supply such other 
information to the concerned Programme Officer at such periods and in such form 
as may be specified in the Scheme. 

34. (1) Notwithstanding anything contained in this Schedule, in the event of any 
national calamity such as flood, cyclone, tsunami and earthquake resulting inmass 
dislocation of rural population, the adult members of rural households of areas so 
affected may-

(a) seek for registration and get job card issued by the Gram Panchayat or 
Programme Officer of the area of temporary relocation; 

(b) submit written or oral applications for work to the Programme Officer or the 
Gram Panchayat of the area of temporary relocation; and 

(c) apply for re-registration and re-issuance of job card in the event ot any loss 
or desh·uction. 

(2) The details of such job cards shall be intimated to the District Programme 
Coordinator. 

(3) In the event of restoration of normalcy, the job card so issued shall be re­
endorsed at original place of habitation and clubbed with the original job card on 
being retrieved. 

(4) The number of days of employment so provided shall be counted while 
computing 100 days of guaranteed employment per household. 

35. Every worker shall have an opporttmity of being heard and register any grievance 
either orally or in writing, at all implementation levels for disposal as per the 
provisions of the Grievance Redressal Mechanism under the scheme.] 



THE NATIONAL RURAL EMPLOYMENT 
GUARANTEE (CENTRAL COUNCIL) 

RULES, 20061 

Whereas the draft of certain rules to be called the National Rural Employment 
Guarantee (Central Council) Rules, 2006 were published, in exercise of the powers 
conferred by sub-section (1) read with clauses (a) and (b) of sub-section (2) of section 31 
of the National Rural Employment Guarantee Act, 2005 ( 42 of 2005), vide notification 
of the Government of India in the Ministry of Rural Development (Department of Rural 
Development) number G.S.R. 175(E), dated the 21st March, 2006 in the Gazette of India, 
Extraordinary, Part II, Section 3, sub-section (i), dated the 23rd March, 2006 inviting 
objections and suggestions from persons likely to be affected thereby before the expiry of 
a period of thirty days from the date of publication of the said notification in the Official 
Gazette; 

And whereas the copies of the Gazette containing the said notification were made 
available to the public on the 23rd March, 2006; 

And whereas no objections or suggestions on the said draft rules were received by the 
Central Government; 

Now, therefore, in exercise of the powers conferred by sub-section (1), read with 
clauses (a) and (b) of sub-section (2) of section 31 of the National Rural Employment 
Guarantee Act, 2005 (42 of 2005), the Central Government hereby makes the following 
rules, namely:-

1. Short title and commencement.- (1) These rules may be called the 
National Rural Employment Guarantee (Central Council) Rules, 2006. 

(2) They shall come into force from the date2 of their publication in the 
Official Gazette. 

2. Definitions.-In these rules, unless the context otherwise requires,-
(a) "Act" means the National Rural Employment Guarantee Act, 2005 

(42 of 2005); 
(b) "Central Council" means the Central Employment Guarantee Council 

constituted under sub-section (1) of section 10; 
(c) "Chairperson" means the Chairperson of the Central Council; 
(d) "District Panchayat" means an institution (by whatever name called) 

of self-government constituted under Article 243B of the 
Constitution, for the rural areas a t the district levels in accordance 
with the provisions of Pa.rt IX of the Constitution; 

(e) "Executive Committee" means the Executive Committee of the 
Central Council constituted under sub-rule (1) of rule 9; 

(f) "Member-Secretary" means the Member-Secretary of the Central 
Council; 

(g) "~ection" means a section of the Act; 

1. Vide G.S.R. 31 l(E), dated 25th May, 2006, published in the Gazette of India, Extra., Pt. II, 
Sec. 3(i), dated 25th May, 2006. 

2. Came into force on 25-5-2006. 
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(h) "Scheme" means a scheme notified by a State Government under 
sub-section (1) of section 4; 

(i) "Technical Secretariat" means the Technical Secretariat of the Central 
Council; 

(j) words and expressions used but not defined in these rules shall have 
the meanings respectively assigned to them in the Act. 

3. The Central Council.-(1) Subject to the provisions ~f sub-rule (2), the 
Central Council constituted under sub-section (1) of section 10 shall consist of the 
following, namely:-

(a) Union Minister for Rural Development ......... Chairperson, ex officio; 
(b) (i) Secretary to the Government of India, Department of Rural 

Development-member-ex officio; 
(ii) a nominee of the Ministry of Women and Child Development not 

below the rank of Joint Secretary to the Government of 
India .......... member; 

(iii) a nominee of the Ministry of Agriculture not below the rank of 
Joint Secretary to the Government of India .......... member; 

(iv) a nominee of the Ministry of Environment and Forest not below 
the rank of Joint Secretary to the Government of 
India .......... member; 

(v) a nominee of the Ministry of Statistics and Programme 
Implementation not below the rank of Joint Secretary to the 
Government of India .......... member; 

(vi) a nominee of the Ministry of Panchayat Raj not below the r:ank of , 
Joint Secretary to the Government of India .......... member; 

(vii) a nominee of the Ministry of Tribal Affairs not below the rank of 
Joint Secretary to the Government of India .......... member; 

(viii) a nominee of the Ministry of Social Justice and Empowerment not 
below the rank of Joint Secretary to the Government of 
India .......... member; 

(ix) one representative of Planning Commission not below the rank of 
Advisor in the Planning Comrnission .......... member; 

1[(x) one representative of the Prime Minister's Office not below the 
rank of Joint Secretary .................. member;] 

1[(xi) one representative of the Ministry of Law and Justice not below 
the rank of Joint Secretary .................. member;] 

1[(xii) one representative of the Ministry of Labour and Employment 
not below the rank of Joint Secretary .................. member;] · 

(c) six representatives of the department of rural development of the 
State Governments who shall not be below the rank of Secretary to 
the concerned State Government to be nominated by the Central 
Government .......... members; 

(d) twelve members to be nominated by the Central Government from 
Panchayati Raj Institutions, organisations of workers and 
disadvantaged groups, of whom four shall be women, and shall 
include-
(i) two representatives to be nominated by the Central Government 

from the Scheduled Caste, one representative each from 
Scheduled Tribes, Other Backward Classes and minorities; 

1. Ins. by G.S.R 309(E), dated 5th May, 2009 (w.e.f. 5-5-2009). 

/ 
,, . 
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(ii) Chairpersons of two District Panchayats nominated by the 
Central Government by rotation for a period of one year at a time; 

1[(e) eight members representing the States to be nominated by the Central 
Govenunent of whom- · 
(i) on.e shall be an expert in areas of works such as water 

conservation, land development, afforestation and plantation and 
rural engineering and any other work, listed or notified under 
Schedule I of the Act; 

(ii) one shall be an expert in social audit; 
(iii) one shall be an expert in wage employment; 
(iv) one shall be an expert in print or electronic media; 
(v) one shall be an expert in climate change; 

(vi) one shall be an expert in convergence; 
(vii) one shall be an expert in law; and 

(viii) one shall be an expert in communication and information 
technology;] 

(f) Joint Secretary to the Government of India in the Ministry of Rural 
Development in charge of the National Rural Employment 
Act, 2005 .......... Member-Secretary. 

(2) Not less than one-third of the total number of non-official members of 
the Central Council shall be women. 

4. Terms.and conditions of appointment of Members.- (1) The members 
representing the Ministries or Departments of the Government of India shall hold 
their offices as long as they are serving in their respective Ministries or 
Departments or till the concerned Ministry or Department nominates any other 
officer. 

(2) The term of office of the official members representing the State 
Governments shall be for a period of one year. 

2[(3) Every non-official member of Central Council nominated under sub­
clause (i) of clause (d) and clause (e) of sub-rule (1) of rule 3 shall hold his office 
for a term of one year at a time from the date of p ublication of hfs appointment 
in the Official Gazette. 

(4) The non-official members nominated under sub-clause (i) of clause (d) 
and clause (e) of sub-rule (1) of rule 3 shall be eligible for re-nomination: 

Provided that no person referred to in this sub-rule and in sub-rule (3) shall 
hold office for more than three years in .any case.] 

1. Subs. by G.S.R. 309(E), dated 5th May, 2009, for clause (e) (w.e.f. 5-5-2009). Clause (e), before 
substitution, stood as under: 

"(e) three members representing the States to be nominated by the Central Government of 
whom-
(i) one shall be an expert i11 any of the areas of works, such as water conservation, hmd 

developmen t, afforestation and plantation and rural engineering, listed or notified 
lUider Schedule I of the Act; 

(ii) one shall be an expert in social audit; and 
(iii) one shall be an expert on wage employment;". 

2. Subs. by G.S.R. 309(E), dated 5th May, 2009, for sub-rules (3) and (4) (w.e.f. 5-5-2009). Sub-rules 
(3) and (4), before substitution, stood as under: 

"(3) TI1e term of office of the non-official members nominated lU1der clause (d) of sub­
rule (1) of rule 3 shall be appointed for a period of one year. 

(4) A non-official member nominated under clause (e) of sub-rule (1) shall be appointed 
for a period of two years or till any other member is appointed in his place takes charge, 
whichever is earlier.". 
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(S) The non-official members nominated under clauses (d) and (e) of sub­
rule (1) shall be entitled to receive travelling allowance and dearness allowance 
for attending the meetings of the Central Council or the Executive.Committee, as 
the case may be, at the rates admissible to the Central Government servants of 
the highest grade. 

(6) The non-official members shall also be entitled to receive honorarium at 
the rate of one thousand rupees per day for the days of the meeting of the Central 
Council or its Executive Committee or any other official work for which they 
attend to at the headquarters at New Delhi or at any other place on invita tion by 
the Central Council. 

5. Resignation, etc. of non-official members.- (1) Any non-official member 
may,-

(a) by writing under his hand addressed to the Chairperson resign his 
office at any time; 

(b) be removed from his office in case he incurs any disqualification 
mentioned in sub-rule (2). 

(2) The Central Government may, remove from office a non-official member 
if he,-

(i) has been adjudged as an insolvent; or 
(ii) has been convicted of an offence which, in the opinion of the Central 

Government, involves moral turpitude; or 
(iii) has become physically or mentally incapable of acting as a member; 

or 
(iv) has acquired such financial or o ther interest as is likely to affect 

prejudicially his functions as a member; or 
(v) has so abused his position as to render his continuance in office 

prejudicial to the public interest; or 
(vi) remains absent for three consecutive meetings of the Central Cow1cil 

except for reasons beyond his control or without permission of the 
Chairperson. 

(3) Any vacancy caused in the Central Council due to resignation, death, 
removal or otherwise of a non-official member shall be filled from the same 
category to which such member was representing and the person newly 
nominated shall hold office so long as the member whose place he fills would 
have been entitled to hold office, if the vacancy had not occurred. 

6. Meetings of the Central Council and its quorum.- (1) The Central 
Council shall meet at least two times in a year or more frequently as it may 
consider necessary, at such place arid at such time, as may be decided upon by 
the Chairperson: 

Provided that six months shall not intervene between two consecutive 
meetings of the Central Council. 

(2) The Chairperson shall preside at every meeting of the Central Council at 
which he is present, and in his absence, the Secretary to the Government of India, 
Department of Rural Development shall preside. 

(3) Not less than one-third of the members shall constitute the quorum for 
the meetings of the Central Council. 

7. Procedure of the meetings.-(1) The Member-Secretary shall give at least 
fourteen clear days notice for a meeting of the Cen.tra l Council, giving therein the 
date, time and place of the meeting. 

(2) If the quorum in the meeting is not present, the Chairperson may 
postpone the meeting to another date and the Chairperson and the members 
present at the postponed meeting shall constitute the quorum. 
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(3) Every question brought before any meeting of the Central Council shall 
be decided upon by a majority of the members present and voting at the meeting 
before which the matter is brought and no member shall be allowed to vote by 
proxy. 

(4) In the case of an equality of votes on an y resolution or question, the 
Chairperson shall have a casting or a second vote. 

(5) The Member-Secretary shall, within thirty days of a meeting, circulate the 
minutes of that m eeting duly approved by the Chairperson. 

8. Functions of the Central Council.- (1) The Central Council shall perform 
the duties and discharge the functions assigned to it under section 11. 

(2) The Central Council may, subject to such control and directions, authorise 
the Member-Secretary to deal with such financial and administrative matters for 
the day-to-day functioning. 

(3) The Central Council shall lay down the systems and procedures for 
maintenance of its accounts and other records. 

(4) The Member-Secretary shall be responsible for the custody and 
maintenance of the minutes book and other records of the Central Council and 
those of the Executive Committee. 

9. Executive Committee.-(1) The Central Council shall constitute a 
Committee to be called the Executive Committee to assist it to discharge the 
duties and perform the functions assigned to it. 

(2) The Executive Committee constituted under sub-rule (1) shall consist of 
the following, namely:-

(i) Secretary to the Government of India, Department of President; 
Rural Development. 

(ii) The Financial Advisor, Ministry of Rural Development; Members; 
representative of the Ministry of Panchayati Raj and , . 
two Members who are Secretaries of State Governments 
nomina ted by the Chairperson of the Executive 
Committee. 

(iii) Four non-official members of the Central Council Members. 
"to be nominated by the Chairperson of the Central 
Council. 

(3) The Member-Secretary shall be the Member-Secretary of the Executive 
Committee. 

10. Functions of the Executive Committee.- (1) Subject to the general 
superintendence and directions of the Central Council, the Executive Committee 
shall perform the following duties and functions, namely:-

(a) take steps to give effect to the decisions of the Central Council; 
(b) manage the administrative and financial affairs of the Central 

Council; 
(c) sanction expenditure in connection with the affairs of the Central 

Council; 
(d) appoint expert groups for technical support and advice to improve 

the quality of implementation of the Act; 
(e) exercise such powers and performs such functions as may be 

entrusted to it by the Central Council. 
(2) The Executive Committee shall meet at least once in three months or 

more frequently, if required by the Central Council. 
11. Technical Secretariat.- (1) The Central Council and the Executive 

Committee shall be assisted by a Technical Secretariat, which may be set up by 
the Central Government in accordance with these rules to provide logistic and 
technical support for the implementation of the provisions of the Act. 
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(2) The Technical Secretariat shall be headed by the Member-Secretary and 
persons of professional services enlisted on the basis of procedures, norms and 
terms decided by the Executive Committee. 

(3) The persons of professional services engaged for the Technical Secretariat 
shall pertain to services in functional areas specified in section 11. 

12. Funds of the Central Council.-(1) The Central Council shall meet its 
expenses in connection with its affairs and the functions entrusted to it under the 
Act or these rules from the annual grants released to it by the Ministry of Rural 
Development out of the National Employment Guarantee Fund. 

(2) The funds of the Central Council shall be operated through a scheduled 
bank as approved by the Central Council. 



THE NATIONAL EMPLOYMENT GUARANTEE 
FUND RULES, 20061 

WHEREAS certain draft rules namely, the National Employment Guarantee Fund 
Rules, 2006, were published in exercise of the powers conferred by sub-section (1) read 
with clause (c) of sub-section (2) of section 31 of tlte National Rural Employment 
Guarantee Act, 2005 ( 42 of 2005), vide notification of the Government of India in the 
Ministry of Rural Development number G.S.R. 590(E), dated the 21st September, 2006 
in the Gazette of India, Extraordinary, Part II, Section 3, sub-section (i), dated the 22nd 
September, 2006 inviting objections and suggestions from persons likely to be affected 
thereby before the expiry of a period of thirty days from the date of publication of tlte 
notification in the Official Gazette; 

AND WHEREAS Gazette copies of the draft rules in which they were published were 
made available to the public on 22nd September, 2006; 

AND WHEREAS no objection or suggestion has been received from any person in this 
regard. 

Now, therefore, in exercise of the powers conferred by sub-section (1) read 
with clause (c) of sub-section (2) of section 31 of the National Rural Employment 
Guarantee Act, 2005 (42 of 2005), the Central Government hereby makes the 
following rules, namely:-

1. Short title and commencement.- These rules may be called the National 
Employment Guarantee Fund Rules, 2006. 

(2) They shall come into force on the date2 of their publication in the Official 
Gazette. 

2. Definitions.-In these rules, unless the context otherwise requires,-

(a) /1 Act11 means the National Rural Employment Guarantee Act, 2005 
(42 of 2005); · 

(b) "Central Government" means Central Government in the Ministry of 
Rural Development; · 

(c) "National Fund" means the National Employment Guarantee Fund 
established under sub-section (1) of section 20; 

(d) all other words and expressions used herein and not defined but 
defined in the Act shall have the meanings respectively assigned to 
them in the Act. 

·3. Account of the National Fund.- The National Fund shall be maintained 
by the Central Government in a Public Account. 

4. Usage of the National Fund.- The National Fund shall be used by the 
Central Government to meet the Central Government share of expenditure on 
implementation of the Act including the grant~ to the State Goverrnnents and 
Union territories and the expenses of the Central Employment Guarantee 
Council. 

1. Vide G.S.R. 3(E), dated 2nd January, 2007, published in the Gazette of India, Extra., Pt. ll, 
Sec. 3(i), dated 3rd January, 2007. 

2. Came into force on 3-1-2007. 
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5. Release of grants from the Fund to the State Governments and Union 
Territory Administrations.-(1) Before the beginning of each financial year on or 
before 31st January, all Secretaries of the State Governments and Union 

~ territories concerned with the implementation of the Act and the State 
Employment Guarantee Schemes shall present their annual work plan and 
labour budget to the Ministry of Rural Development. 

(2) The State Governments and Union territories may also in their annual 
work plan and labour budget submit proposals for any work other than those 
specified in Schedule I of the Act 

(3) The Ministry of Rural Development may examine the proposals received 
by it on or before the 31st of January of each financial year and review the 
performance of the States and Union territories with respect to the 
imple111entation of the Act and estimate the amount to be released to the State 
Governments and Union Territory Administrations from the National Fund. 

(4) Release of funds to the State Governments and Union Territory 
Administrations shall be made .in accordance with the directions issued by the 
Ministry of Rural Development from time to time. 

(5) The Ministry of Rural Development may, in order to meet emergent 
needs and to meet the temporary shortage of funds on account of non­
completion of prescribed formalities, give advances as it may consider necessary 
to the districts, States and Union territories pending regular release of ftmds and 
such advances shall be adjusted against regular releases. 

(6) The sanctioned amount may be released directly from the National 
Employment Guarantee Fund to the State Employment Guarantee Fund under 
sub-section (1) of section 21. 

(7) The rules for State Employment Guarantee Fund and the fund-flow from 
State Employment Guarantee Fund to the Districts, Block and Gram Panchayat 
may be notified by the concerned State Government. 

(8) The State Employment Guarantee Fund shall be maintained in a separate 
bank accomlt which shall be non-lapsable. 

(9) The State Employment or any other authority shall not create any 
encumbrance on the grants released by the Ministry either through the State 
Employment Guarantee Fund or directly to the d istricts or any other agency. 

(10) The sanctioned amotmt may also be relt:~ased directly from the National 
Fmld to a separate bank account at the district level for the implementation of · 
the Act, which shall be non-lapsable. 

(11) The decision in regard to release of funds shall be taken by the Ministry 
of Rural Development in consultation with the concerned State Government and 
Union territory. 

6. Release of grants from the National Fund to the Central Employment 
Guarantee Council.-(1) The Central Employment Guarantee Council shall be 
given a grant every year with an initial corpus of five crores of rupees in order 
to meet the expenses in connection with the functions assigned to the Council. 

(2) The Council shall maintain a bank account in a Scheduled Bank for the 
funds so given. 
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(3) The grants shall be given to the Council after audit report for the previous 
year and the utilization certificate for at least sixty per cent. of the amount 
already released are furnished. 

1(7. Contribution to National Fund for implementation of Schemes.-The 
Central Government shall contribute to the National Ftmd such sum of money 
as considered necessary for the implementation of the Schemes.] 

8. Audit.-The grants released from the National Fw1d to the State 
Governments and Union Territory Administrations shall be audited by the 
Comptroller and Auditor-General through respective Accountant-Generals. The 
internal audit shall be done on behalf of the Head of the Department (Secretary) 
to the Government of India and shall be supervised and monitored by the office 
of Chief Controller of Accounts. 

1. Subs. by G.S.R.° 27(E), dated 12th January, 2012, for rule 7 (w.e.f. 17-1-2012). Rule 7, before 
substitution, s tood as under: 

"7. Balance budgeted grant.-The balance budgeted grant of each financial year shall be 
transferred to the National Fund before the close of the financial year and shall constitute 
the reserve in the National Fund.". 



THE MAHATMA GANDHI NATIONAL RURAL 
EMPLOYMENT GUARANTEE AUDIT OF 

SCHEMES RULES, 20111 

In exercise of the powers conferred by sub-section (1) of section 24 of the Mahatma 
Gandhi National Rural Employment Guarantee Act, 2005 (42 of 2005), the Central 
Government, in consultation with the Comptroller and Auditor General of India, hereby 
makes the following rnles, namely:-

1. Short title and commencement.-(1) These rules may be called the 
Mahatma Gandhi National Rural Employment Guarantee Audit of Schemes 
Rules, 2011. 

(2) For the purposes of these rules, audit of schemes shall include social audit. 
(3) They shall come into force on the date2 of their publication in the Official 

Gazette. 

2. Audit of accounts.-(1) The audit of the accounts of a scheme under the Act 
for each district as well as of the State Employment Guarantee Fund shall, for each 
year, be carried out by the Director, Local Fund Audit or equivalent authority or 
by Chartered Accountants. 

(2) The Director, Local Fund Audit, or equivalent authority, or the Chartered 
Accountant, as the case may be, shall submit accounts of the scheme together with 
the audit report thereon to the State Government. 

(3) The accounts of the schemes of every State Government as certified together 
with the audit report thereon shall be forwarded to the Comptroller and Auditor 
General of India and the Central Government by the State Government. The Central 
Government shall cause the audit report to be laid, as soon as may be after they 
are received, before each House of Parliament. 

(4) The Comptroller and Auditor General of India, or any person appointed by 
him in this behalf, shall have the right to conduct audit of the accounts of schemes 
at such intervals as he may deem fit. 

3. Social audit to be part of audit of schemes.- (1) The State Government shall 
facili tate conduct of social audit of the works taken up w1der the Act in every Gram 
Panchayat a t least once in six months in the manner prescribed under these rules. 

(2) A summary of findings of such social audits conducted during a financia l 
year shall be submitted by the State Government to the Comptroller and Auditor 
General of India. 

4. Social audit facilitation.-(1) The State Government shall identify or 
establish, under the Act, an independent organisation (hereinafter referred to as 
Social Audit Unit) to facilitate conduct of social audit by Gram Sabhas. 

1. Vide G.S.R. 495(E), dated 30th June, 2011, published in the Gazette of India, Extra., 
Pt. II, Sec. 3(i), dated 30th June, 2011. 

2. Came into force on 30-6-2011. 
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(2) The Social Audit Unit shall be responsible for the following, namely:- _ 

(a) build capacities of Gram Sabhas for conducting social audit; and 
towards this purpose, identify, train and deploy suitable resource 
persons at village, block, district and state level, drawing from primary 
stakeholders and other civil society organisations having knowledge 
and experience of working for the rights of the people; 

(b) prepare social audit reporting formats, resource material, guidelines 
and manuals for the social audit process; 

(c) create awareness amongst the labourers about their rights and 
entitlements under the Act; 

(d) facilitate verification of records with primary stakeholders and work 
sites; 

(e) facilitate smooth conduct of social audit Gram Sabhas for reading out 
and finalising decisions after due discussions; 

' (D host the social audit reports including action taken reports in the 
"'.public domain. 

5. Social audit pre-requisites.-(1) The Social Audit shall be a process 
independent of any process undertaken by the implementing agency of the scheme. 

(2) The implementing agency shall at no time interfere with the conduct of 
social audit. 

(3) Notwithstanding anything contained in sub-rule (2), the implementing 
agency of the Scheme shall provide requisite information to the Programme Officer 
for making it available to Social Audit Unit at least fifteen days prior to the date 
of commencement of the social audit. 

(4) The resource persons deployed for facilitating social audit in .a Panchayat 
shall not be residents of the same Panchayat. 

6. Process for conducting social audit.- (1) The Social Audit Unit shall, at the 
begitming of the year, frame an a1mual calendar to conduct at least one social 
audit in each Gram Panchayat every six months and"a copy of the calendar shall 
be sent to all the District Programme Coordinators for making necessary 
arrangements. 

(2) For facilitating conduct of social audit by Gram S_abha, the resource persons 
deployed by Social Audit Unit, along with primary stakeholders shall verify ·_ 

(i) the muster rolls, entry and payments made in the specified time period, 
by contacting the wage seekers whose names are entered in such 
muster rolls; r 

(ii) the work site and assess the quantity with reference to records and also 
quality of work done; 

(iii) the cash book, bank statements and other financial records to verify the 
correctness and reliability of financial reporting; 

(iv) the invoices, bills, vouchers or other related records used for 
procurement of materials to testify such procurement was as per the 
estimate, as per procedure laid down and was economical; 
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(v) any other payment made by the implementing agency from the funds 
of the scheme. 

(3) The labourers and the village community shall be informed about the Gram 
Sabha conducting social audit by the resource persons as well as the Programme 
Officer to ensure full participation. 

(4) To conduct social audit process, a Gram Sabha shall be convened to 
discuss the findings of the verification exercise and also to review the compliance 
on transparency and accountability, fulfilment of the rights and entitlements of 
labourers and proper utilisation of funds. 

(5) All elected members of Panchayats and staff involved in implementing the 
schemes under the Act (including the staff of the Non-Governmental 
Organisations, the Self Help Groups, and disbursing agencies) shall be present at 
the Gram Sabha and respond to queries. 

(6) he Gram Sabha shall provide a platform to all villagers to seek and obtain 
further information and responses from all involved in the implementation. It will 
also provide a platform to any person who has any contribution to make and 
relevant information to present. 

(7) The District Programme Coordinator shall attend the Gram Sabha meeting 
or nominate an official of appropriate level for smooth conduct of the Gram Sabha. 

(8) The social audit reports shall be prepared in local language by the Social 
Audit Unit and displayed on the notice board of the Gram Panchayat. · 

(9) he action taken report relating to the previous social audit shall be read out 
at the beginning of the meeting of each social audit. 

7. Obligation of certain persons in relation to social audit.-(1) The 
Programme Officer shall ensure that all the required information and records of all 
implementing agencies such as, Job card register, Employment register, Work 
Register, Gram Sabha Resolution, Copies of the sanctions (Administrative or 
Technical or Financial), Work Estimates, Work Commencement Order, muster-roll 
issue and receipt register, muster Rolls, Wage Payment Acquittance & order, 
Materials - Bills and vouchers (for each work), Measurement Books (for each work), 
Asset Register, Action Taken Report on previous social audits, grievance or 
complaints register, any other documents that the Social Audit Unit requires to 
conduct the social audit process are properly collated in the requisite formats; and 
provided, along with photocopies, to the Social Audit Unit for facilitating conduct 
of social audit at least fifteen days in advance of the scheduled date of meeting of 
the Gram Sabha conducting social audit. 

(2) The information referred to in sub-rule (1) shall be publically available at 
the same time and the photocopies shall be available at nominal cost. 

(3) Every District Programme Coordinator or any official on his behalf, shall,­

( a) ensure that all records for conduct of social audit are furnished to the 
Social Audit Unit by implementing agencies through the Programme 
Officer; 

(b) ensure that corrective action is taken on the social audit report; 
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(c) take steps to recover the amount embezzled or improperly utilised; and 
issue receipts or acknowledgement for amount so recovered; 

(d) pay wages found to be misappropriated, within seven days of the 
recovery of such amount, to the wage seekers; 

(e) maintain a separate account for amounts recovered during the social 
audit process; 

(f) ensure that the appropriate action (including initiating criminal and 
civil proceedings or termination of services) is initiated against 
individual or class of individuals or persons who misutilised or 
embezzled the amount meant for the schemes under the Act. 

(4) The State Government shall be responsible to take follow up action on the 
findings of the social audit. 

(5) The State Employment Guarantee Council shall monitor the action taken 
by the State Government and incorporate the Action Taken Report in the annual 
report to be laid before the State Legislature by the State Government. 

. (6) The costs of establishing the Social Audit Unit and conducting social Audit 
shall be met by the Central Government as a central assistance in accordance with 
the instructions issued in this regard. 



NOTIFICATION 
REGARDING THE WAGE RATES PAYABLE TO THE UNSKILLED 

MANUAL WORKERS IN DIFFERENT STATES AND 
UNION TERRITORIES1 

In exercise of the powers conferred by sub-section (1) of section 6 of the 
Mahatma Gandhi National Rural Employment Guarantee Act, 2005 (42 of 2005), 
and in supersession of the notification of the Government of India in the Ministry 
of Rural Development, number S.O. 578(E), dated the 23rd March, 2012, except as 
respects things done or omitted to be done before such supersession, the Central 
Government hereby specifies the wage rnte payable to the unskilled manual 
workers under column (3), in respect of the State or the Union territory mentioned 
in colunm (2), of the Schedule given below, working on various schemes under the 
said Act, with effect from 1st day of the April, 2013, namely:-

2[SCHEDULE 

State-wise Wage rate for Unskilled Manual Workers 

(Rupees per Day) 

SL No. Name of State/Union territory Wage rate in Rupees per day 

(1) (2) (3) 

1. Andhra Pradesh Rs. 197.00 

2. Arunachal Pradesh Rs. 177.00 

3. Assam Rs. 183.00 

4. Bihar Rs. 168.00 

5. Chhattisgarh Rs. 172.00 

6. Goa Rs. 240.00 

7. Gujarat Rs. 192.00 

8. Haryana Rs. 277.00 

9. Himachal Pradesh Non-scheduled Areas-Rs. 179.00 
Scheduled Areas-Rs. 224.00 

10. Jammu and Kashmir Rs. 179.00 

11. Jharkhand Rs. 168.00 

12. Karnataka Rs. 236.00 

13. Kera la Rs. 258.00 

14. Madhya Pradesh Rs. 172.00 

15. Maharashtra Rs. 201.00 

16. Manipur Rs. 204.00 

1. Virfe S.O. 463(E}, dated 26th February, 2013, published in the Gazette of India, Extra., 
Pt. JJ, Sec. 3(ii), No. 427, dated 26th February, 2013. 

2. Subs. by S.O. 666(E), dated 28th February, 2017, for SCHEDULE (w.e.f. 1-4-2017). Earlier 
Schedule was amended by S.O. 400(E), dated 13th February, 2014, by S.0. 2118(E), 
dated 22nd August, 2014, by S.O. 890(E), dated 31st March, 2015 (w.e.f. 1-4-2015) and 
by S.0. 1205(E), dated 23rd March, 2016 (w.e.f. 1-4-2016). 
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(1) (2) (3) 

17. Meghalaya Rs. 175.00 

18. Mizoram Rs. 194.00 

19. Nagaland Rs. 177.00 

20. Odis ha Rs. 176.00 

21. Punjab Rs. 233.00 

22. Rajas than Rs. 192.00 ~ 
, 

23. Sikkim Rs. 177.00 

24. Tamil Nadu Rs. 205.00 

25. Telangana 
~ 

Rs. 197.00 

26. Tripura Rs. 177.00 

27. Uttar Pradesh Rs. 175.00 

28. Uttarakhand Rs. 175.00 

29. West Bengal Rs. 180.00 

30. Andaman and Nicobar Andaman District 

Rs. 236.00 

Nicobar District 

Rs. 249.00 

31. Chandigarh Rs. 265.00 

32. Dadra and Nagar Haveli Rs. 218.00 

33. Daman and Diu Rs. 195.00 

34. Lakshadweep Rs. 237.00 

35. Puducherry Rs. 205.00] 

• •• 


